FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PUSHPA BUILDERS LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Pushpa Builders Limited
2 Date of incorporation of corporate | 23/07/1984
debtor
3. Authority under which corporate | ROC New Delhi
debtor is incorporated / registered
4. Corporate Identity No. / Limited | U45200DL1984PLCO018772
Liability  Identification No. of
corporate debtor
5. Address of the registered office and | 6, D.B.Gupta Road, Paharganj, New Delhi
principal office (if any) of corporate
debtor
6. Insolvency commencement date in | 20/09/2022
respect of corporate debtor
7. Estimated date of closure of | 19/03/2023
insolvency resolution process
8. Name and registration number of the | Sanjay Mehra
insolvency professional acting as | IBBI/IPA-001/IP-P01818/2019-20/12784
interim resolution professional
9. Address and e-mail of the interim | B11,Third Floor, Geetanjali Enclave,Opp Aurbindo College,
resolution professional, as registered | New Delhi- 110017
with the Board sanjay.mehra64@gmail.com
10. | Address and e-mail to be used for | B11,Third Floor, Geetanjali Enclave,Opp Aurbindo College,
correspondence with the interim | New Delhi- 110017
resolution professional cirp.pushpa@gmail.com, sanjay.mehra64@gmail.com
11. | Last date for submission of claims 04/10/2022
12. | Classes of creditors, if any, under | Name the class(es)
clause (b) of sub-section (6A) of 1. Advance from Customers/ Allotees/ Homebuyers
section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals | 1.
identified to act as Authorised | 2.
Representative of creditors in a class | 3.Devvart Rana
(Three names for each class)
14. (a) Relevant Forms and (a) The Relevant Forms can be obtained from the website
(b) Details of authorized of IBBI. Weblink: https://ibbi.gov.in/en
representatives (b) Details of the Authorized Representatives can be
are available at: extracted from the Website of IBBI as mentioned
against point (a).

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Pushpa Builders Limited on 20/09/2022.

The creditors of Pushpa Builders Limited, are hereby called upon to submit their claims with proof on or before

04/10/2022 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class- Homebuyers of M/s Pushpa Builders Limited in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional

Date and Place

Sd/-
: Sanjay Mehra
: 21/09/2022, New Delhi
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APPENDIX IV [Rule-8(1)] POSSESSION NOTICE (For Immovable property)
Whereas, the undersigned being the suthorised officer of the Bank of Intka under the
Sacuritisation and Reconsirection of Fmancial Assets and Enforcement of Security Interest Act

2002 and in exercese of powers conferred wnder Seclion 13(2) read wilh rule 3 of the Sacurily
Interest (Enforcament) Rules, 2002 izswad a demand notice dated 2804 2022 calling upon the
borrowers M3 Devansh Enferprises to repay the amount mentioned in the notice being R

9 .85,037 62 {Rupess Nine Lakhs Eighty Five Thousand Thirty Seven and Sixty Two Paise) with
furlber intarest iheraon @ 10,85 %p.a. compounded with monkhly rasts, and all costs, charges
and expenses mourrad by the Bank, 1l rapayment by you within 60 days from-the date of recept
ofthe said notice

The borrower having failad 1o repay the amount, rofice = herely givan o the bormowers and the
public in ganeral that the undersigned has taken possession of the proparty described harain
below in exercise of powers conferred an him! her under sub section (4) of Section 13 of the said
Act read with rule 8 of the Security Interest Enforcement rides, 2002 an this 17 day of Sep of the
year 22,

The borrowers in parteukar and the public in genaral i harsby cautionaed nat (o deal with the
property and any dealings with the proparty will be sutsect to the change of the Bank of kndia for
an amount Rs. Rs, 985,037 62 (Fupsas Ning Lakhs Eighly Five Thousand Thity Seven and
Sixty Two Paise) and nterast lhersan,

Thee boerowers' attentan is nvited to provisions of sub-section (5) of section 13 of the Act, In

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorparation) Rules, 2014]

Advertisament to be published in the newsgaper for change of registensd offfics Mhﬂmwﬂmmsmmmﬁm
Beke he Contey Grerrmen! Resyomal Dirsctar, Northers Ragian 52 weng, ind Floor, Paryavaren Branan 030 Comple, New Dehi110005|

In the mafter of sub-secton {4) of Section 13 of the Companies Act, 2013
and clause (a} of sub rule (5] of Rule 30 of the Companies (Incorporation) Rules, 2014
AMD

i the mafter of AKARD ASSOCIATION FOR EDUCATION AND SOCIAL WELFARE (CIN: UBIIDIDL201ONPLI0B2SS|
Registered Office: B-738, FF GO COLONY MAYLR VIHAR PHASE-III, DELHI-110096 IN|

.............. Applicant

Kadice i hereby oven 0 e Genel Publc el the Comaamy praaes: 0 rake an appiceion b (he Conbal Governnent, powa delegaiad |
o Regional Diveckr wnder Section B3 of e Compones A, 20173 seeking oonfimeion of akerion o e Wemzsandum of Assoceion of e
Gompeny 1 feems o be Spacid Resohdon st 4 e Braorinary Generel Wit 52 on Wihesdy 107 day of oot 200 10|
enabie the Company i chenge ds regpslared e forn “NATIONAL CAPTAL TERRITORY MNCT) af DELHI 1= the “STATE OF UTTAR PRADESH |

Any person whose inferest is ikely to be sflected by the proposed change of the registered

office of the Company may deliver either an the MCA - 21 portal (www.mca.gowin) by
filing imvestor complaint form or cause to be delivered or send by registered post of hisd|
her chieclions supported by an affidavit staing the nature of his! ber inberest and grownds of
poposition 1o the Regional Diractor, Mothem Ragon al B-2 wing, 2nd Floor, Paryavaran
Bhawan, CGD Complex, Wew Delhi-110003, within fowrtesn days from the date of)

publication of this notice with & copy of the applcant company al &5 regisiered office &l e

address manbanad below: "B-T38, FF GD COLONY MAYUR VIHAR PHASE-IN, DELHI-110096 IN®|

PUBLIC NOTICE

UNIMONI FINANCIAL SERVICES LIMITED

RO: N.G. 12 & 13 Ground Floor, North Block, Manipal Centre,
Dickenson Road, Bangalore - 560 042. CIN No UB5110KAT995PLCO1E175

This is to inform the Public that Auction of pledged Gold Ornaments will
be conducted by LNIMONI FINANCIAL SERVICES LIMITED on 26.09.2022
at 10:00 am at Unit No-109,1st Floor P-5.0cean Plaza, Sector 18 Noida, Liitar
Pradesh - 201301, The Gold Ornaments to be auctioned belong to Loan
Accounts of our various Customers who have falled to pay their dues. Qur
notices of auction have been duly issued to these borrowers. The Gold
Ornaments to be auctioned belong to Overdue Loan Accounts of our various
Customers mentioned below with branch name.

Loan No.: NOIDA (NOI) - 1934944,1901137

For more dﬂaﬂs pluas& contact : Mr. ARADHANA MISHRA - 9810377200

fre g .I' to alter the number of accounis fo be

cinone S cancel the auction withowt 2y O for notice 1

respect oftime avaiable, to redeem the secured assats,

Description of the Immovable Property
(a) Al that part and parcel of the propery consisting of Entire Ground Floor (above the
Parking), khasra Mo 68211, Gali No- 5, DevliVillags, New Delhi. Cwned inthe name of Mrs Kavila
Gaulam, Plot arsa 50,166 Sg Mir. Bounded, On the Moeth by as parreport, On the South by as per
rapor, On the East by as per rapor, On the West by as per regart

Cuate: 17052022 Place © Mow Dald Authorized officer, Bank of India

) e
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Date : September 227, 2022
Place : New Delhi

Union Bank of India
Regional office: Opp. govt. college,
1st floor, Begum Bridge Road P.B No 148, Meerut - 250001

[Rule — & (1)]
POSSESSION NOTICE

Whereas,

The undersigned being the Authonised Officer of Union Bank of India , PLOT NO 5-86, Opp shagun palace, delhi road
Saharanpur, 247001 under the Securiisation and Reconstruction of Financial Assets and Enforcement Sacurify Interest
[Second) Act, 2002 {Ord. 3 of 2002) and in exercise of powers confarrad under Section 13(12) read with (rule 3) of the Security
Interest {Enforcement) Rules, 2002 issued a demand nofices dated 24.06.2021 to ISHA TRADERS Prop Kaleem s/o Wahid,
Mew Basti, Chakrota Road, Saharanpur 247001 (Classified as NPA on 31.03,2021) 1o repay the amount mentioned in the
nolices being Rs. 11,17,.507.27/- ) and inlarest + other charges thereon af within 60 days from the date of receipt of the said
notice.

The borrowers having failed to repay the amount, natice is herefy given to the borrowers and the public in general that the
undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with rule 8 of the sald rules on this 15.09.2022

The borrowers/quaranions in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the properiies will be subject to the charge of the Union Bank of India PLOT N 5-6 Opp shagun palace, dethf
road Saharanpur,247001 for an amount Rs. 1150666.67/- as on 31.03.2021 and interest + other charges thereon) in all the
accounts.

Your attention is also invited ta the provisions of sub-section {8) of section 13 of the Act. in respect of ime available, to redeem
the secured assets.

Description of Immovable Properties:

Property: Residential house measuring 30.25 sq yards or 25, 29sg mtr part of MPL No. 6/1018 having dimensions In East 14 ft
West 19/t North 14 ft South 19 ft consisting all construction therain and land banaath the same with internal construction with
all nghts related at Dara Milkana Swad P.T Dar Abad: Mal Basti Ghans Kanta Saharanpur 247001.

East: House owned by Haneef West: Quartars Municipal Board

Morth : House owned by Salim South : Rasta 25 ftwide

For and on behalf of
For AKARD ASSQOCIATION FOR |

EDUCATION AND SOCIAL WELFARE

Sdi/-
SHIV PUJAN MISHRA
Director |

_DIN 02689034 |

Union Bank of India
Regional office: Opp. govt. college,
1st floor, Begum Bridge Road P.B No 148, Meerut - 250001
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[Rule — B {1)]
POSSESSION NOTICE

Whereas,

The undersigned being the Authorised Officer of Union Bank of India , PLOT NO 5-6, Opp shagun palace, delhi road
Saharanpur, 247001 under the Securitisation and Reconstruction of Financial Assets and Enforcement Security Interest
[Second)Act, 2002 {Ord. 3 of 2002) and in exercise of powers conferred under Section 13012) read with (rule 3) of the Sacurity
Interest {Enforcement) Rules, 2002 issued a demand notices i.e dated 06.07 2019 to M/s Woodland Fumnitures Prop
Sanwer Ali 5/o Mohd Hamnif Prem Nagar Opp Mahindra Tractor, Chilkana Road, Saharanpur 247001 (Classified as NPAon
30.06.2018) to repay the amount mentioned in the notices being Rs. 6,33,149-) and interest + ather charges thereon of within
60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
urdersigned has taken possession of the Properlies described herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with rule & of the said rules on this 15.00.2022.

The borrowersiquaranions in particular and the Public in general is heraby cautioned not to deal with the properties and any
dealings with the properties will be subject to the charge of the Union Bank of India PLOT NO 5-6 Opp shagun palace, dedhi
road Saharanpur, 247001for an amount Rs.730400/- as on 31.12.2018 and interest + other charges thereon) in all the
accounts.

Your attention is also invited to the provisicns of sub-section (B) of section 13 of the Act. in respect of time avaitable, to redeem
the sacurad assets.

Description of Inmovable Properties:

Property: One building constructed upon plot 4 pertaing to Khasra No-607 measuring 139,35 sq.mi situated at Village Halalpur
DarAbadi Prem Magar Saharanpur 247001

Date: 15.09.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

Regional Office: Delhi, Address : 3rd Floor, Plot No 21 & 2111,

Mear har-.l Bagh Mefro Station, PusaRoad, Karol Bagh,

- 110 005 Ph-011-45128661, E-mail:
ro100BEsib.con Website: www.southindianbank.com
[See rule 8 (1]]
POSSESSION NOTICE

Whereas, the undersigned being the authorised officer of The South Indian Bank Lid.
under the Securitisabon and Reconstruction of Financial Assets and Enforcement of
Security Intersst Act, 2002 and in exercise of powers conferred under Section 13 (12)
read with rule 3 of the Security Inferest (Enforcement) Rules, 2002 issusd Demand Notics
dated 29/04/2022 ws. 13(2) of the Act caling upon the BorrowerGuarantor 1) MWis.
Aultima Polymers LLP, Represented by its cesignated Pariners L4-B06 Guimohar
Garden, Raj Magar Extension, Ghaziabad, Uttar Pradesh 201017 Also at E-1, Wdyog
Kunj, Ghaziabad, Utiar Pradesh 201017 2) Mr. Rajesh Jain, KB-69 First Floor, Opp B
Block Market, Kawi Magar, Ghaziabad, UP - 201002 3} Mr. Ashish Srivastava, Near
Chandi Hotel, Robertsgan), Sonbhadra, UP 231216 4) Mr. Ritu Jain, KB-69 First Floor,
Cipp. B Block Market, Kavi Nagar, Ghaziabad, UP - 201002 5) Mr. Gaurav Kumar Jain,
Flat no 806, Tower L4, Gulmohar Garden, Raj Mager Exin. Mainapur Village. Ghaziabad.
UP 201017 &) Mr. Sanjay Jamn, KB-69, Third Floor Opp. B Block Market, Kavi Magar,
haziabad, UP - 201002 to repay the fotaf amount mentionad in the nofice being of Rs.
1,76,33,543.85 (Rupees One Crore Seventy Eight Lakhs Thirty Three Thousand
Five Hundred Forty Three and Paisa Eighty Five Only) as on 26/04/2022 with further
interest and costs within 60 days from the date of receipt of the said notice.

The borrower having faded fo repay the amount, nofice is hereby given to the
Bomower/Guaranior and the public in general that the undersigned has taken
SYMBOLIC POSSESSION of the property described harein below in exercize of powers
conferred on him under Sub Section (4) of Section 13 of the Act read with rule 8 of the
Sacurity Inferest Enforcement) Rules, 2002 on 210060020232,

The borrower in particular and the public in general is heraby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of The South
Indian Bank Ltd. for an amount of Rs. 1,23,23,862.68/- (Rupees One Crore Twenty
Three Lakhs Twenty Three Thousand Eight Hundred Sixty Two And Paisa Sixty
Eight Only) being & sum total of amount oulstanding as an 2000802022 with further
mterest from 01092022 and costs thereon. The bormower's atlention is invited o
provisions of sub section (8) of section 13 of the Act, in respect of time available, o
redesm the secuned assets.

I DESCRIPTION OF THE IMMOVAELE PROPERTY

ITEM NO 1:

Al that Part and Parcal of First Floor and Second Floor Freehold Residential Flals having
a tedal plinth area of about 249,36 Sq Mir thereon constructed upen plot number KB-69
admeasuring 345.78 square yards along with equal share in Roof top, common use of
Gaflery, Jina, Mumty and open space, other constructions, improvements, Easmentry
Rights existing and appurtenant thereon situated at Kaw Magar, Ghaziabad, Uttar
Pradesh owned by Mr, Rajesh Jain (100.00% share of First floor and 50.00% shara of
Second Floor) & Mr. Sanjay Jain (50.00% share of Second Floor) (Addressee no., 2 and 6)
more parficularly described under (1) Freehold Deed no. 1702 dated 14/06/1996
registered with SRO Ghaziabad (2} Centified Copy of Decree Order dated 20010:2015
passed by Hon'ble Court of Civil Judge (S0}, Ghaziabad (Suit Mo T55/2015) in Suit tiflad
Sanjay Jain Vs, Rajesh Jain, la Jain & Neelu Gupta and Compromise Agreement dated
IAN2015 executed by Sangay Jainwith Rajesh Jain, Bla Jain & Neelu Gupta bounded
on North by Plot No KB-30 and 31, South by 40 ft Wide Road , East by Piot No KB-G68 and

West by Plot Mo KB-70,
Diale: 2310812022 AUTHORISED OFFICER
Place: (3haziabad SOUTH INDIAN BANK LTD

' FORM A

PUBLIC ANNOUNCEMENT

| Under Regulation & of the Insolvency and Bankruptcy Board of India

{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

INDOSTAR HOME FINANCE PRIVATE LIMITED

Registered Office - One World Center, Tower 24, 20° Floos, Jupiter Mills Comgound, 5 B Marg,
Murbai - 400013, India
contacb@indostarcapetal .com. CIN Number:- UBS930MHZ016PT G2 1587
Contact Mo, -Mr.Suman Kumar Jha - 8289658025

PUBLIC NOTICE FOR E-AUCTION CUM SALE

Pursuant io faking possession of the secured assel menfioned hereender by the Authonised Officer of INDOSTAR HOME FINANCE
PRIVATE LIMITED under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002 far
the recovery of amount due from borower's, offers are invited to submil onling in the Web Portal of our Sales & Marketing and &-
Auction Service Pariner, Mis, Inventon Solutions Pyt, Limited {InventON) §.2, https:Hauctions inventon.in by the undersigned for
purchase of the immovable property, as described hereunder, which is in the Physical Posssssian on 'As Is Where |5 Basis’, 'As |5
What ks Basis' and "Whateveris There Is Basis', particular of which are given below:

IR05TRA

Email -

bounded as FOR THE ATTENTION OF THE CREDITORS OF
East-Plot No-4 Trilok Chand West-\endor's Plot PUSHPA BUILDERS LIMITED
Narth-Plot No-6 South-Road RELEVANT PARTICULARS
Date: 15.09.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA | | - |Name of Corporate Debtor PUSHPA BUILDERS LIMITED
| 2. | Date of mcorporaton of Camorste Deblor | 23/07/1984
SHIVALIK SMALL FINANCE BAN K LT D {3, [Authorily under which Camporate Debtor | ROC— New Dedhi
15 Incorparaled | regstarad
Ftegrstered Office : 501, Salcon Aurum, Jasola District Centre, New Delhi - 110025 | 4. |Corporate identity Mo, | Limited Lishiity | 4520001 1984PLC018772

Head Office : 6th Floor, Tower- 3, India Glycols Bullding, Plot no. 2B, Sector 126, Nolda - 201304
CIN : Us5900DL2020PLC 366027

Mame of Borrowers! Date & Amount Description of Property Reserve Price| Date & Time
Co-Borrowers/ of 13(2) EMD of e-Auction
Guarantors/Mortgagers Demand Motice Bid Increase
Amount
LAN: LNDELOHL-12180007501, ¥ 15,47,B36/- Village- Bindapur, Block-T | ¥ 10.75,000/- | 28" October 2022
LMDELOHL-12180007502 {Rupees Fifleen Lakh | Shukkar Bazar Khasra No 17, [ # 475000, | Time: 10,30 AM.
Branch: Delhi Prifampura Fourty Seven Thousand | India Delhi Wast Delhi - 110059 7 10.000- to 11.30 AM
1. Borrower; BALDEV SINGH Eight Hundred Thirty Six | Four Boundaries:- North; 25 fi :
2, Co-Borrower; LEENA BAREJA Only) due as on wide Road, South: 10 Ft Gah,
1711212021 East: Portion of Plod,
West: Plot Mo 180

DEMAND NOTICE UNDER SECTION 13(2) read with Section 13(8) and 13 (13) OF THE SECURITISATION AND

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Miotice is hareby given that the following borrower iCo-Barrowers, who have availed Ioan facilties from SHIVALIK SMALL FINANCE BANK LTD.
having its Head offics at th Floor, Tower- 3, India Glycols Building, Plot no. 2B, Sector 126, Noida - 201304, have failed 1o sarve the intarest of
thair credit facibties 1o SHIVALIK SMALL FINANCE BANK LTD. and that thair lsan accounts has been classifiad as NP8 ag par the quidelines
issued by Resarve Bank of Ingia. The Borrowers have proviged sacurity of the immovable properies to SHIVALIK SMALL FINANCE BANKLTD.,
the details of which are described herain below. The details of the loan and the amaunts cutstanding and payabla by the borrawers to SHIVALIK
SMALL FINANCE BAMK LTD. ason dabe are mentioned balow.

The barrower (Co-Borrowers as well as the public in general are hereby informed fhat the undersigned being the Autharized Officer of SHIVALIK
SMALL FINANCE BANK LTD., the securad creditor has iitiated action agains! the following barrower (Co-Borrawears under the provisions of the
Secwibzalion and Reconsdruction of Financial Assats and enforcement of Security Interest Act, 2002 (the SARFAESI Acl). IF the fobowing
borrawers fail o rapay the oustandng dues indicated against thes names within 60 (Sixty) days of this nolice, the undersigned will exarcise any
ang or more of the powers conferred on the Secured Creditor under sub-section (2) of Section 13 of the SARFAES! Act, including power fo {ake
possession of the proparias and sall the same, The publc in general & advised not ko deal wilh property described here balow

Mame of the Borrowers | Guarantor & Mortgagor Details of secured asset (Immovable Proparty)

Terms and Conditions of E- Auction:

1. The Auction is conducted as per the ferther Terms and Conditions of the Bid document and as per the procedure st out therein,
Bidders may go through the website of IndoStar Home Finance Private Limited (IHFPL), www.indostarhfe.com and website of
our Sales & Marketing and e-Auction Service Provider, hitps:lauctions.inventon.in for bid documents, the details of the
secured asse! put up for e-Auction and the Bid
Form which will be submitted anline;

2. Al the intending purchasersibidders are required to register their name in the Web Portal mentoned above as
https:lauctions.inventon,in and generate their User 1D and Password m free of cost of their own to parbicipate in the e-Auction
on the date and lime aforesaid,

3. For any enquiry, information & inspection of the property, support, procedurs and anling training on e-Auction, the prospective
biddars may confact the Chent Senice Delivery (CSD) Deparimeant of our Sales & Marketing and e-Auction Service Partner
Mis. Inventon Solutions Pvi, Limited, through Tel, No,: +81 9137100020 / 9029086321 & E-mail ID: care@inventon.net or the
Authorisad Officer, Mr. Suman Kumar Jha - $2B0658025.

4.  Tothe best of knowledge and information of the Authorsed officer, there is no encumbrance in the propertyfies, However the
intanding bidders should make their own indepandent inguiries regarding the encumbrance, tithe of property/ies putan e-Auction
and claims/right/duesafiecting the property prior o submitting their bid. The efuction advertisement doas not constibute any
cormmitment or any representation of IHFPL. The property is being sold with all the existing and fufure encumbrances whether
known or unknown to [HFPL. The Authorised officen'Secured Creditor shall not be responsible in any way for any third party
claims/rights/dues;

5. For participating in the e-Auchon, intending purchasers | bidders will have to submit the duly filled-up bed form (attached along
with) at the branch of IHFPL office a1 — Unit no.305, Corporate Avenue, E-wing, 3rd Floor, Andhen- Ghatkopar Link Road,
Chakala, Andhen (East), Mumbai — 400 093, with the details of payment of interesi-free refundable Eamest Money Deposit
(EMD) of the secured assel as mentioned above by way of Demand Draft in favour of 'INDOSTAR Home Finance Private
Limited" or by way of RTGS/ NEFT to the account details mentioned as follows: Bank Name: INDUSIND BANK Ltd,
Mariman Point, Mumbai, Bank Account No.: 259892773680, IFSC Code:INDBO0D00G along with self-atlesied copies of the
PAN Card, Aadhaar Card, Residence Address Proof, Board Resolutions in case of company and Address Proof an or bafore
04:00 PM of 26/100/2022;

6. TheProperty will mot be sold below the Resense Price. The Seccessiul Purchaser! Bidder shall have to depasit the 25% (inclusive
of EMD] of his'her' itz offer by way of ETGS/MEFT to the account mentioned herein above within 24:00 hours from the completion
of e-Auction, failing which the sale will be deemed have been faed and the EMD of the said Successiul Bidder shall be forfeited;

7. Tha EMD of all other biddars who did nof succead in the e-Auction will be refunded by IHFPL within 72 warking hours of the
closure of the e-Auction. The EMD will nod canry any interest

8. The balance amount of purchase considaration shall be payable by the Successful Purchaser Biddar on or before the fifteenth
(154h) day from the date of 'Confirmation of Sale’ of the said secured asset by the Authonsed Officer’ Secured Creditor or such
extended period as may be agreed upon in writing by the Authorised Officer at his/ her discretion. In case of default, all amounts
depasited bl then shall be liable to be forfeited;

Date of inspection of the Immovable Property is on 26/1012022 between 11.30AM to 04.00 PR,

10. At any sfage of the e-Aucton, the Authorised Officer may acceptrejectimodifyicancel the bid'offer or postpone the e-Auction
without assigning any reason thereof and without any prior notice. In case any bid is rejected, Authorised Officer can negotiate
with any of the renderad or infending bidders or other parties for sale of property by Private Treaty;

11, The Successful Purchaser Bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, elc. thatis
required to be paid in order to gel the property conveyedideliverad in histhenits favour as per the applicable law;

12. Sale is subject bo the confirmation by the Authorised Officer;

13. The Borrower'Guarantors, who are liable for the said cutstanding dues, shall treat this Sale Notice as a nofice under Rule 3 (6) of
the Security Interest {Enforcement) Rules, about the holding of above-mentioned auction sale;

14. The Bomower(s)Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum
mentioned as above before the date of Auction failing which the immovable property will be auctionad and balance, if any, will be
recoverad with interest and costs, if the Borrower pays the amount due to IHFPL in full before the date of sale, auction is liabke to
be sloppad.

15, The Total Loan Quistanding amaount is not the loan forecasuns amaunt, ANl other charges (if any) shall be caloulated at the tims of
chosura of the kaan.

16. IHFPL is not responsitle for any liabilties whatsoever pendsng upon the propery as mentioned above. The Property shall be
auctioned on 'As 1sWhere Is Basis', ‘Asls What |s Basis"and "Whatever s and “no recourse’ Basis'

17. The sale shall be subject to rulesicondibons prescrbed under the Securtisation and Reconstruction of Financial Assets and
Enforcement of Security Inferest Act, 2002, as amended from time to time; It shall solely be the responsibilty of the Successiul
Bidder' Purchaser to get the sale registered. All expenses relating to stamp duty, registration charges, transfer charges and any
other expenses and charges in respect of the registration of the sale for the above referred property shall be bome by the
Successiul Bidder! Purchaser. The sale has to be registered at the earfiest else the purchaser has to give the request letter {o
IHFPL mentioning the reason of delaying the registration;

18. No person other than the intending bidden offerer themselves, or their duly authorised representative shall be aliowed 1o
participate in the e-Auction/sale proceedings. Such Authorisation Letier is required to submit along with the Bid Documents;

19. Special Instruction: e-Auction shall be conducted by the Senvice Provider, Mis. Inventon Solufions Pwt. Limiled on behalf of
IndoSiar Home Finance Pravate Limited (IHFPL), on pre-specified date, while the bidders shall be quoting from their own home/
offices/ place of their Bid as per their choice above the Reserve Price. Internet connectivity and other paraphemalia requerements
shall have o be ensured by bidders themsealves. Please note that fallure of Internel connectivity (due to any reason whatsoaver il
may be) shall be sole responsibiity of bidders and neither IMFPL nor Inventon shall be responsible for these unforesean
circematances. In ordar to ward-off such contingant situation, bidders are raquestad to make all the necassary arangemeanis/
aliematives whatever required so that they ane able fo circurmvent such situation and sfill be able to participate in the e-Auction
successfully. However, s reguested to the Bidden's) not to wait fill the tast moment to quoteimprove his! her Bid to avoid any
such complex situations.

20. The same has beenin published in cuwr portal - https: hwerwindostarhfc.com/Auction-Nofices

ME: Please note that the sacured creditor is going to issus the sale notice to all the Borrowers/ Co-borrowers! Mortgagors by spead/

registered post. In case the same is not received by any of the parties, then this publication of sale nofice may be freated as a

subsfituted mode of service

Sdi-
Authorised Officer
IndoStar Home Finance Pvt Lid.

Place : Delhi
Date : 22/08/2022

1. Mr. Raj Bahadur Sio Mr. Sripal {Borrower), Rio- H. No. 35(3 | Equitable Mortgage an Residential Plot measwring ares of 50 5q. yrds. ie.
Gali No. 03, Chhalera Bangar, Moida Sec- 44, Near Pooja Medical | 41.805 sq. mbrs. situated at Vil- Sadargur, Pargana, Teh-Dads, 5B Nagar,
otore, GB. Magar. 201301, UR, 2. Mrs. Neha Wio Mr. Raj | UF, registered in the Sub Registrar Office Nowda, Bahibo. 1. Zild Mo.- 6005, Py
Bahadur {Co-Borrower! Mortagagor) Rio- H, Mo. 3573 Gali Mo, | No.-1951ta 212, 8 No.-4351 an 07-05-2014. Ir the narme of Mrs, Neha Wia M.
03, Chhalera Bangar, Noida Sec- 44, Near Pooja Medical Store, | Raj Bahadur, Immaovable Assat/s/Property Bounded by : East : Plot Deagar,
G.B. Nagar, 21301, UP, 3. Mr. Rajesh Pandey S/o Mr. Ham | West: Housss of Arvind Kurmar, North: Road 10 fLwide, South : Plot Deegar

Idenffication Mo, of Comparate Deblor

5. |Address of the ragishened office and 6. D.B. Gupta Road, Paharganj.
principal office {if any) of Corparate Dedtor| New Defhi

§. {Insclvency commencement dale in 20/09/2022
_|respect of Corporate Debior . :
7. | Esfimated date of cosure of inscivency | 1970312023

resobulion process

Sanjay Mehra
Reg. No.: IBBI/IPA-DIAP-PO181B2013-20112784
AFA Validity Upto ; 21 04 2023

| 8. |Mame and Registration number af the
insobvency professional acking as btesim
Resolilian Prafessional

0, |Andrass & emal of the infenm resolufion

B-11, 3rd Floor, Geetanjali Enclave, Opp.
profassonal, as recistenad with the board

Aurbindo College, Mew Delhi- 110017
E-mail : sanjay mehrabd@gmail. com

10.(Address and e-nail to be used for
corraspandence wilh (he Infanm
Rescludion Professional

B-11, 3rd Floor, Geetanjali Enclave, Opp.
Aurbindo College, Mew Defhi- 110017
E-mail : cirp.pushpa@gmail.com,
sanjay.mehraéd@gmail.com

11| Last date for submission of cams oa/10i2022

12.| Classes of crediors, # amy, under clause [b) | Name the dass(es)
of sub-section (6A) of section 21, ascertained | 1. Advanca fram Customars! Allolees! Homebuyers
by the Inlenm Resolion Professonal

13.| Nams ofnsoivency professonals identfied| 1. Mr. Akhil Abuja

{nact as authorsed represeniaive of creditors)| 2. Mr, Amit Talvar
inadass [threenames for each dass) 3. Mr. Devvart Rana

Gogal F':'l'jg‘!-' {Gauranior) R-"U-Hé'lﬂ--”- A.hh:,' Singh Markat Loan Account No., Demand Notice Date and Amount
Mear Nahar Ghow Moda Sec -1, (.6 Nagar, U Loan Account No. 101521009560, 101945510032 Demand Notice Date:

NPA Date : 13-SEP-2022 15-08-2022 Outstanding Amount Rs. 940,000/ as on 14-09-2022

Name of the Borrowers | Guarantor & Mortgagor Details of secured asset (Iimmovable Property)

1. Late. Jogendra (Borrowar), (Through Legal Heirs) Rio- H. No.-1008, | Residential Plot No.-14 Maasuring 115 20, yard Le, 496,15 50 mader,
Shankar Vihar, Phase-lll, Vil-Shahpur Bamheta, Dasna, UP-201001, 2, | related to Khasra No.-024, Shankar Vinar Phase-lil, Hadbast, Villags-
Mrs. Sharda Devi Wio Mr. Jogandra (Co-BorrowerMorigapor), Rio- H. [ Shahpur Bamhata, Tehsil-Pargana Dasna & DisH. Ghaziabad, UP
Mo.-1009, Shankar Vinar, Phase-lll, Vilk-5hahpur Bamheta, Dasna, UP- | registered in revenue records of Ghazisbad as Bahi No-1, Jild No-
201001, 3, Mr. Mukesh Rajak Sio Late. Jogendra (Son) (Lagal Heirs of | 5650, Page No-125 to 140, Sarial No-2141 Dated 16.04.2004. kn the
Late. Jogendra), Rio- H. No.- 1004, Shankar \ihar, Phase-lll. \ill-5hahpur | name of Mrs. Sharda Dewi Wio Late. Jogendra. |Immovable
Bamheta, Dasna, UP-201001, 4. Mr. Sonu Sio Late. Jogendra (Son), | Asset's/Praperty Bounded by: East: Read 15 Wide, Wes!: Road
iLagal Heirs of Late. Jogandra), Rio- H. No.-1009, Shankar Vinar, Phase- | 15f. Wide, Morth - House of Ramash, South - Propesty of Desgar

il VillShahpur Bamheta. Dasna, UP-201001. 5. Mr. Ramesh Rajak S1¢ [Toan Aecount No- Damand Notice Daks and Amount

Late. Jogendra {Son), {Legal Hers of Late. Jogendra), Rio-H. No-1008, oo e 00741005657 Demand Notios Date:

Shankar Vikar, Phase-lll, Vill-3hahpwr Bamheta, Dasna, UP-201001, 6. v 5
4. : - IR

Mr. Deepak Kumar (Guarantor) Rio- H. No.-707, Shankar Vihar, Phase- (14-08-2022 Outstanding Amount: Rs. 13.69,000- &5 on 03-08-2022
NPA Date ; 08-Mar-2032

1, Will-Shahpur Bambeta, Dasea, UP-201001
Date: - 23.09.2022  Place: Noida Authorised Officer, Shivalik Small Finance Bank Lid

fmamn‘e..ep‘.m o® ©

=

{14 {a) Redervant forme avaitable at {a) The Relevant Forms can ba oblained from the

(b} Dedails af autharzed represantalives wehsite of IBEl. 'Wehlink:
arg avalable at hittps: fibi gav.inferhame/downloads

{b) Detaits of the Autharized Represertatives can be
exlraciad from the Wabste of IBBI a3 manlioned
against point (a)

Mobice is heraby piven at the National Compary Law Tribunal has cedared the commencament of &
! corparate nsolvency resolution process of the Pushpa Builders Limited on 20003/2022.

Thee creditors of Pushipa Bullders Limdted, are heraby called wpon bo submek their claims with proof on or
barfore 04102022 §0 e inferim resakifion professiong at fhe address mentioned againstentry No. 10,

| The financial crediars shafl submi their ciaims wilh procé by electronic means anly. Al ather creditors may
| sufmit the claims with proafin person, by pestor by electrons means.

'r.!nfmw:al cracilor belonging 10 a class, as listed agamnst !e enlry No. 12, shall indicate ils choice of
' sulhansed represantalive fram amang the three insolvency protessienals lsfed againstaniny No, 13 o act
i &s authorised representafe of the class- Homebuyers of Pushpa Builders Limited in Fom CA

! Submizsion of false ormisleading prools of claim shall atiract penalties.

| Date: 21.09.2022
{_Place: New Dalni

Sanjay Mehra
Interim Resolution Professional for Pushpa Builders Limited
Reg. No.: IBBUIPA-001/IP-P01818/2019-20/1 2784

IDFC FIRST Bank Limited

{erstwhile Capital First Home Finance Limited and Capital First Limited).

CIN : L65110TN2014PLCOAT T2

Registerad Office: KRM Towers, Bth Floor, Harrington Road,

Chetpet, Chennai - 600031, TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022,

CONTACT NUMBER -8433845866-0874T02021- E-MAIL: aishwarya.lakhmanii@idfcfirstbank.com

IDFC FIRST
BT

APPENDIX- IV-A

aecurify Interest |Enforcement) Rules, 2002

Bank Lid{erstwhile Capital First Horme Finance Limited and Capital First Limited),

AUCTION DETAILS

[See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 [6) of the
Natice is hareby given o the public in general and in particular 1o the Borrower (5) and Co-Borrower (5} as per column (if) that the below described immovable properties as per column (i) mortgagedicharged o the
Sacured Creditor, the physical possession of which has been taken by the Authorised Officer of erstwhile Capital Firet Home Finance Limited and Capital First Limited now IDFC FIRST Bank Lirnited formerdy known as IDFC Bank
Ltd, will be soldon “As iswhereis”, “As iswhatis”, and “Whatever thereis"11.10.2022, forthe recovery of amount due from Borrower (3) and Co-Bomower (s) as percolumn (i), due to IDFC FIRST Bank Limited formerly know IDFC

For detailed tarms and conditions of the sale, please refar to the link provided in IDFC FIRST Bank websita i.a. hitps:idfcfirstbank.auctiontiger.net/EPROC.

Date: 20.09.2022
Place: DELHI

S.| Loan Demand Name PROPERTY ADDRESS Branch | State | Reserve| EMD | LastDate | Dateand | Date and Authorised Auction
NO Notice Borrower (s) Office Price | Amount| & Timeof | Time. of Time. of Officer oT
Date and and Amount Submission| Inspection | Auction details
Amount | Co-Borrower (s) of EMD and | of property
Documents
lonling)
On/before
i | 13084085| INR HEERAJ ALL THE PIECE AND PARCEL OF ONE SHOP PVT |peLHi | pELHII  INR INR | 10.10.2022 |03.10.2022 | 11.10.2022 17 08,2022
72034187 | BATHIJA NO 312, MEASURING 87 50. FTS, SAY 9.01 50 G43000-| g4800- | Upto | 19.00AM | 11.00 AM
] 4*’*;3;42 : MTRS., THIRD FLOOR FITTED WITH ELECTRIC 500 PM (104,00 PM , D;J”PM
s AND WATER METER CONMNECTION A PART OF !
BUILT UP PROPERTY NO.N/1194, SITUATED AT
MAL! WARA, CHANDNI CHOWE, DELHI — 110006
AND BOUNDED AS: EAST. SHOP MO 313 WEST. _
SHOP NO.311, NORTH: OTHER PROPERTY, it
SOUTH: COMMMON PASSAGE Lakhmani
2 [10960553| INR | HARISH FLAT MO GF-4, GROUND FLOOR, BUILT ONPLOT [DELHI | DELHI|  INR | INR | 45 10,0000 | 03 40,2000 [ 11102022 | contactno- | o 0 ones
‘ﬁgﬁ?”' CHANDRA | NO.319, SECTOR-3, VASUNDHARA, GHAZIABAD, 12449001 1244900 | ypto | 11.00aM | TTOCAM | 8433845866
BHATT . wd00PM| , il ID-
S UTTAR PRADESH-201012 500PM |tod. i I;maul D
3 |13807248] INR | PRAKASH LIG FLAT NO. FF-09 FIRST FLOOR, PLOT NO28, [pgLmi | DELHI| R | MR | 10102022 | 03102002 |11 102022 |  25™2%2 Lo i ono
1276769.43/-| NANDKISHORE| KHASRAND, 1303, COLONY P, N VIHAR, 5SRO0 | 56560 | Upto | 11.00AM | 11.00aM | lakhmani@
ASON  |SINGH S00PM | 1o4.00 PM ko idfcfirstbank.com
25.08.2018 1.00 PM
|
1 ggg‘gggg; . H’;’jﬁ VIKAS ALL THE PIECE AND PARCEL OF THE PROPERTY | DELHI | DELHI| INR | INR | 10.10.2022 ﬂf'ﬁﬁﬁf 1;1&2;1;2 17.09.2022
A on | MESH CONSISTING OF DDA JANTA FLAT BEARING NO. 810262 81026/ Up to m‘ﬂ; N |
Jdi0amgat: | SHAND 109, ADMEASURING 28.81 SQ. METER (PINTH SO0PM (o=, o i
AREA INCLUSIVE COMMON AREA) & 18.09 S0,
MTRS (CARPET AREA), FIRST FLOOR, BLOCK-L,
SITUATED AT SECTOR-4, SURYA EMCLAVE,
SITUATED IN THE LAYOUT PLAN OF HOUSING
ESTATEAT ROHINI, DELHI.
Disclaimer; Please note that the said notice is issued for sale of immovable property only and IDFC FIRST Bank Limited has no right to sale the movable assets, if any, present at the immovable property.
Authorised Officer

IDFC FIRST Bank Limited formerly know IDFC Bank Ltd
{erstwhile Capital First Home Finance Limited and Capital First Limited).

New Delhi
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